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SHRI T. A. PAI: Paper largely
comes from forest wealth., It is time
that we decided whether we have
the right to destroy that wealth in-
discriminately even for export.
While our requirements have got to
be met—and these requirements are
going to grow because with the in~
crease in literacy, India’s demand for
paper will grow—I do not think that
in the name of export we should des-
troy what we are not going to re-
build.

SHRI SAWAISINGH SISODIA:
Keeping in view the alarming forecast
made by the Food and  Agriculture
Organisation of the United Nations, I
would like to know from the hon.
Minister the demand and supply po-
sition of the country up to 1979 and
what action the Government is con-
templating to fulfil the demand.

SHRI T. A. PAI: Whatever be the
prospect of the world or the forecast
of the FAO—the FAQ sayg that the
demand will grow and there will be a
shortage in the developing countries —
our expectations are that our demand
would go up by another two lakhg of
tonnes by 1978, and we are already
equipped to meet it.

DR. RAJAT KUMAR CHAKRA-
BARTI: In view of this talk about a
global shortage of paper, may Iknow
from the hon. Minister how many
paper mills in the country have got
letters of intent from the Govern-
ment, how many have started cons-
truction and how many have started
production?
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SHRI T, A. PAI: We have given
letters of intent for 11:56 lakh tonnes
angd industrial licenceg for 24.66 lakh
tonnes. Because these projects are
slow and expensive, we have taken
care to issue them sufficient licences.
And in November, 1975, the manufac-
ture of paper by the small and medi-
um enirepreneurg based on agricul-
tural residues and waste and not in-
volving the import of capital goods
and raw materials, has been de
licenced.

Seiting up of a detergent plant in
Madhya Pradesh

*366. SHRI SAWAISINGH SISO-
DIA: Wily the Minister of INDUSTRY
AND CIVIL SUPPLIES be pleased
to state:

(a) whether the Madhya Pradesh
Government have gsubmitted a pro- <&k
posal to the Central Government for
setting up a detergent plant in the
State; ang

(b) if so, what are the details
thereof and what is the Central Gov-
ernments decision thereon?

THE MINISTER OF INDUSTRY
AND CIVIL SUPPLIES (SHRI T, A.
PAI): (a) and (b) A Letter of Intent
was granted to the Madhya Pradesh
Audyogik Vikas Nigam Limited in July
1972, for the manufacture of Synthe-
tic Detergentgs for a capacity of 10,000
tonnes per annum. This wasg treated
as lapsed in May, 1975, as no effec-
tive steps had been taken to imple-
ment the conditions of the Letter of
Intent. The State Government have
since recommmended approval of the
scheme of a private sector unit in
liey of the earlier Letter of Intent.
This recommendation is under consi-
deration.

SHRI SAWAISINGH  SISODIA:
Sir I would like to know from the
hon, Minister whether the State
Government hag proposed to start
this deterent plant in the State Gov-
ernmeni sector or any private party
was recommended by the State Gov-
ernment. And what were the cone
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ditions laid down which have not
been fulfilled by the State Govern-
ment or the private part to whom the
letter of intent was issued?

SHRI T, A, PAI: Sir, the letter of
intent was given ag I have said, to
the Madhya Pradesh Audyogik Vikas
Nigam, and since it did not take any
steps, it authomatically lapsed. Now
there hag been a proposal from Col-
gate Palmolive to start this deter-
gent factory in Madhya Pradesh and
we are not going to agree to it.

SHRI SAWAISENGH  SISODIA:
What are the valid reasong for not
agreeing to that proposal?

SHRI T. A. PAI; The valid reasons
are that Colgate Palmolive is a
foreign-controlled company and we
do not expect a detergent factory to
come into existence any more from
them. We have the technology, we
have the capacity to build the machi-
nery and we do not want Colgate
Palmolive to come into this field.

MR CHAIRMAN: Next question.

Report of Balachandran Committee
on Coca Cola

*367. SHRI BANARSI DAS: Will
the Minister of INDUSTRY AND
CIVIL SUPPLIES De pleased fo
state:

(a) whether Government had given
actual users licence to the Coca Cola
Export Corporation for the  years
1973—76; and

(b) if so, what steps were taken to
ensure that the net inflow of foreign
exchange of 20 per cent in relalion to
the outflow of foreign exchange on
the firm’s account in termg of the
formula provided by the Balachandran
Committee was maintained?

THE MINISTER OF INDUSTRY
AND CIVIL SUPPLIES (SHRI T. A.
PAI) (a) An ad-hoc actual users
licence of Rs. 14.25 lakhs for the year
1973-74 wag issued to MJs. Coca Cola
Export Corporation in April, 1975,

[ 27 MAY 1976 ]

to Questions 26

(b) In regard to remittance facili-
ties offred to to M/s. Coca Cola Export
Corporation, Government has already
issued instructions to the concerned
authorities that:—

‘(a) Remittance facilities during
the years 1969 to the end of March,
1972 on all countg (imports, profits,
head office expenses service char-~
ges to overseas branches etc.) to
the Indian Branch to Coca Cola Ex-~
port Corporation have been allowed
at a maximum of 80 per cent of
total export earnings brought in by
it during thege years.

(b) From April, 1972 onwards,
the remittances facilities on all co-
unts ag stated in para (a) above
have been allowed to the extent of
80 per cent of the exports of com-
pany’s own jtems of production.”
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SHRI T. A PAT: Sir, I have already
indicated the conditions under which
these remittances are being allowed.
Now the problem in regard to com-
panieg like this is that you may not
allow export of the profits now, but
what is not allowed will be retained
in the country and some day it be~
comeg liable for export. So, so far
as the country is concerned, it is a
question of time, So we should go
into the entire question as to how
far even the functioning of a come
pany like this should continue,
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